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“This House resolves that the
term of office of the present members
of the Rajya Sabha, except those
who retire on the 2nd April, 1968,
serving on the Committee on Pub-
lic Undertakings be extended up to
the 30th April, 1968”.

The question was put and the motion
was adopted.

REFERENCE TO CALLING ATTEN-
TION NOTICE RE THE PUNJAB
APPROFPRIATION BILL, 1968

SHRI NTREN GHOSH (West Ben-
gal): Calling attention notice on
Punjab is important. Why should it
go to the Home Minister? The Punjab
Governor has signed the Money Bill
without even being signed by the
Deputy Speaker which is illegal. It s
not even signed by the Deputy Speaker
before he signed it. Tt is a gross irregu-
larity. 1t should be admitted and
immediately discussed.

SHRI BHUPESH GUPTA (West
Bengal): T have got an order by the
Governor which shows it is signed
by the Governor, ‘“The Punjab Appro-
priation Bill, 1968, was passed by both
Houses of the Punjab Legislature. I
certify that the Appropriation Bill
1968 18 a Money Bill within the meaning
of article 199 of the Constitution”. For
Deputy Speaker there is no signature.
Yor Governor there is signature dated
29nd March, 1968. How is it that a
copy has come into our hands which
carries the signature of the Governor
but not the signature even of the
Deputy Speaker? It appears that the
Deputy Speaker thought, “First let
the Governor sign, then I will sign”.
That is why it was done. Then it was
taken there so that the Deputy Speaker
would sign later on. But the law pro-
vides that it is to be signed by the
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Calling Attention
Notice
Speaker before even the Governor looks

at it. Here is an original document.

SHRI NTREN GHOSH: Illegal and
unconstitutional. It shows how the
Congress Party behaves.
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Notice
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THE DEPUTY CHAIRMAN: That
will do. Mr. B. K. P. Sinha.

SHRI B. K. P. SINHA (Bihar): I
proceed on the assumption that the
photostat . . .

SHRI BHUPESH GUPTA:
photostat, original.

THE DEPUTY CHAIRMAN: Order,

order.

SHRI B. K. P. SINHA: All right, all
right. I proceed on the assumption that
what they have produced is a genuine
document and the correct original. But
then in this country the area of the
States and the Union has been deli-
neated. Each operates in its own area.
If the Qovernor has done something
wrong, then the remedy lies with the
courts. The Government of Punjab . .

(Interruptions.)

THE DEPUTY CHAIRMAN: Order,
order.

SHRI B. K. P. SINHA: Please hear
me. The Punjab Government is not a
snbordinate Government, it 1s 1ot
subordinate to the Union of India.
Therefore, if mistakes have heen com-
mitted, they can be corrected only by
the processes contemplated by the
Constitution. I, therefore, feel that
even if this document is genuine, this is
a matter which cannot be agitated in
this House. A Call Attention Motio
can only refer to matters which directly
fall within the purview of the Union.

Not
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This matter is beyond the purview of
the Union.

SHRI NIREN GHOSH: No .

(Interruptions.)

THE DEPUTY CHAIRMAN: Order,
order. All cannot stand up.

Yesterday this Call Attention Notice
was given to us with this photostat
copy attached . . .

SHRIMATI C. AMMANNA RAJA
(Andhra Pradesh): Not photostat, ori-
ginal, he says.

THE DEPUTY CHAIRMAN: It is
& photostat copy, not the original. Now,
we have passed it on to the Govern-
ment and we must wait until we get
informat.on. You cannot immediately
get ‘yes’ or ‘no’. You may say it is
genuine. But it must be examined
possibly. What Mr. B. K. P. Sinha has
said, his view, I think it is correct. But
nevertheless we have passed it on to the
Government. Now, we pass on to . . .

(Interruptions.)

SHRI NIREN GHOSH: How do you
expect that the Government . . .

(Interruptions.)

THE DEPUTY CHAIRMAN: All
cannot stand up. One can stand up at
a time.

DEMONSIRATION RE WEST
BENGAL TEACHERS
SHRI BHUPESH GUPTA (West

Bengal): Yesterday there was a demons-
tration by a large number of primary
teachers who have come from West
Bengal. They met the President. Earlier
their representatives had also met the
Education Minister. They had brought
with them certsin memorands which
they submitted to the President
asking for the redressal of their grie-
vances. In regard to primary education,
our State is very bad. I shall give
a short notice question also so that the



